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CEKlBAt riNXSTR^iyt TRIBUNAL
principal bench, «».«

O.A. NO.1837/92

cttpP chettur sankaran nair, chairman

thi. 3,.t -.y Of Octo^or. 1»se

1.

2.

3.

4.

5.

6.

7.

s/o Sh. • • U e Fittsr
Aqb 30 ye-"

K BhanOari, •/• 3a9an Bhandati
Age 38 yeate
Haterial Chaser

Tots Rae Shatea
«/o 00 Shatea
Ail 37 yaara. Ulr..an
o Lai a/o Sh, Bavtana Sioi^
Aaa S3 yewa, Useoan
Kashineth Raoy
s/o Shri SP Ray
Age 38 years,
neterial Chaser

Raeesh Kueat sinoh
a/o Sh, Gobardhan singn
Age 32 years
Khaiassi

Kishan Pal Singh
s/o Shri H. Singh
Age 32 years
B.T, Lineeen

N.R. Das, s/o Sh. S.R. Oaa
Age 33 years
Khaiassi

r/rsS/Slfo. Upadhyay
»«• 2t yaara
Khaiassi

8.

9.

10.

11.

Rajab Khan, a/o Nijaa Khan
Age 32 years
Touar Wagon Driver

Hari Prasad, e/o Rae Singh
Age 32 years
Khaiassi
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s/ 12. Raaesh, s/o Sh. Babu Lai
Age 33 years
Khalaaai

pjira#ji Lai, s/o Sh. Gyadin
Rga 29 years
Khalassi

Kallash Chand,
s/o Sh. Prskash Chand
Age 30 years
Khalassi ...... Applicants

Divisional Electrical Engineer
Ourg-Nagpur Railway Electrification
Project, Bilaspur, W.P.

• •• npplj.s8nt8

13.

14.

3.

(by Shri Kj^lf.S. Pillai, Advocate)

tfS,

Union of India
through the Secretary
Ministry of Railways
(Railway Board)
N£y DELHI.

Ilhe General Manager
Central Railway
Boff^ay UT.

The General Manager
South Eastern Railway
Calcutta

The Divisional Railway flanagar
Central Railway
3hansi, M.P.

"snager.South Eastern Railway
Nagpur

^e Chief Project Manager
Ourg Nagpur Railway Electrificiation
Project, Bilaspur. ccrrciciation
M.P. '

•••• ^Gopond^nt#

(by Sh. H,K. Gangwani, Advocate)

•. 3/»
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ORDER

CHETTUR SANKARAN NAIR (J), CHAIRRmN

Applicants ssek a direction to Respondents

to screen then for absorption in Skilled Grades

in the 25% quota in tares of paragraph 2007(3)

of the Indian Railway Establishment nanual.

Respondents subeit that they propose to screen

qualified persons, but that screening has not

been eade due to the pendency of this Original

Application. The case of Applicants nay be

considered for screening as proposed by the

Railways. If the Applicants are aggrieved by

the outcone of the screening, they may resort

to such remedies as may be available to them

under law. The Application is disposed of.

No costs.

New Delhi, dated the 31st day of October, 1996,

(R.K. AHOOOr
Rembi

/avi/

L_ L¥ ciCn k

(CHETTUR SANKARAN NAIR (3))
Chairman

im


